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Mr B.Malakar for the applicant,
QU&Sthﬂ needs consideration

as to uhether d1301p11nary enquiry

should have been commenced 1n the

' promotional post ar original post Svmcr

"~ initiated.

Qe v,

‘prima facie on the date of order of

promotion no enquiry in misconduct was

)
Issue notice before admissionto

irespondent NO.Zﬁgg this stage to shgl
‘Cause as to uhy this application may
- not be admitted. Retu#nable on &
.. .2.6 95._:_

Mr s All Sr £.5.5.C seeks to

i

*“appear Par the Tespondents but the

noticeg- may be dLEECtly served on

'ﬁgrespondent N0.2.
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24-7-95 Mr.B.Malakar for the applicant.,

Mr.S.Ali Sr.C.G.S.C. for the reSpondents’.
., Mr.Ali request(for further tim:kt_wo weeks’

. ' for reply. We are not at all bappy that the
respondents should not have filed the geg -
by this time. Mr.Malakar is theref&e jgs-t-if'?

_ ma grievancé, The matter is however
. ) E mthat no interim relief is capable of
' have granted but if. admitted it would call
- - for early:.*hearing‘.- Whether it will be admi-
| ‘tted or not ‘depends on the show cause reply.
That was already stated in the order dated
~ 6=6~95 on M.P.48/95. It is made clesred that
‘ o . if within the extended time no show cause
' reply is filed we may seriously consider. i}
't granting inferim relief as prayed in the
 Misc.Petitbon, 0.A.is adjourned to 14-8-95,

(7 “(\\d'b\?) Served o Raapd). | ’ | 'Vicg=Chairman
ﬂ bwo\k;\n,.l\,, wh ol -/{i/ . Member ,,
WY NW ~

i

14.8,95 Respondents are granted further time
of 8 weeks to file written st atement .
Hearing expedited., 0.A. to be’listéd on
e e ' 24,10,95 for fixing date of hearing. Office
v should have placed the order dated 6,6,95
passed on M,P,48/95 in the 0.A. as under
- that order the 0.A. was admitted. Office
 is directed to place a copy of that order
in‘A & B files immediately. ’

| o e

Member Vice=Chairman
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25.50.95 Néne-for gpplioant.
Mr S.Ali,SrpC.G.5.C for the

respondents.
Adjourned to 27.11.1395 for further
orders. Liberty to file uritten state-

ment in the meantime in the O.A,

Member Vice-Chairmén
Pg
\ .
o
" 27.11.95 To be listed for hearing on

30.11.1995.

=

Member | Vice-Chairman
Pg
)@{4,\*
130~11=-95 ‘ Mr.B.Malakar for the applicant,
- Mr.S.Ali. SreCeGeSeCe for the respon=
“dentse
N Arguments of both the counsel

are heard and concluded. Judgment
pronouncod in the Court. Application
is dispoaed of. No order as to costs.
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CENTRAL ADMINISTRATIVE TRIBLUNAL
GUWAHATI BENCH ::: GUWAHATI-S,

0.A. NO. 99/95

=

TJR, WO,
DATE OF DECISIoN 30-11=95
Shri Rohini Pas (PETITIONER(S)
~ ' ) ‘
Mr.BeJMalakar - | ADVOCATE FOR THE
' . . PETITIOWER (S)
VERSUS

Union of India & Ors.

~ RESPONDENT (8)

MreSeAlL, SreCeGeSeCoe : RDVOCATE FOR THE

THE HON'
THE HON!

. RESPONDENT (S) <

BLE JUSTICE SHRI MeG.CHAUDHARI, VICE=CHAIRMAN
BLE SHRI G.L.SANGLYINE, MEMBER(A)

Whether Reporters of local papers may be alloued.to v;7
sce the Judgment ? , ‘
To be referred to the Reporter or not ?

Whether their Lordships wish to see the fair copy of -
the judgment ? e

Whether the Judgment is to be circulated to the other

Benches ? ég

Judgment delivered by Hon'ble' yICE~CHAIRMAN
' P

'
t



CENTRAL ADMINISTRATIVE TRIBUNAL c
GUWAHATI BENCH N

original ®pplication No+99/95
Date of O;der: This the 30th Pay of November 1995,

&USTICE SHRI M.G.CHAUDHARI, VICE~-CHAIRMAN
SHRI G.L.SANGLYINE, MEMBER(A)

1. Rohini Das
Jr.Telecom Officer,
TDM/Guwahati, in the office of
the sDO(P), Noonmatie. ceee ‘Applicant.

By Advocate Mr.B.Malakar
.-Vs- ’

1. The Chief General Manager,
“gsam Telecom Circle,
S+R.Bose Lane, Guwahati.

2. The Telecom District Manager,
Ulubari, Suwahatie

3. The Ugion of India ‘
(The ecretary, Telecom;) : ’
Sanchar Bhavan, New Pelhis .... Respondents.

By Advocate MreS.Ali, 5r.C.G.S5.Ce

QRDER.

CHAUDHARI J(VC):

l. A ghort question arises for decision in this
application. By order dated 27-5+-94 Annexure A igsued by
the:Telecom_Directorate under the Ministry of Communications
Department oé Telecommunications, Sovernment of India,
fﬂ; junior ulecomvofficers mentioned in the appended list
were promoteé to Telecommunication Engineering Service
Group B, That list included the name of the applicant at
serial No.1342. The place of his posting on promotion

was indicated as CGMM, Calcutta. The order was to take
effect in respect of the promoted officers from the date
they took over the charge of the post, The order of their

posting was issued by reference to circles/districts/units

bt~

contd/=
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etc. Joining period was prescribed as 40 days from the
date of issue of posting order. The order however con-

tained a direction in clause 3 which reads as follows:
"In case any disciplinary/vigilance case is
pending against any of the official .mentioned = in the

list of officers in respect of any of these officers any

'punishéent like stoppage of increment/promotion etc.is

current, the said should be reported to the office
immediately and the concerned officers should not be

promoted or relieved for posting without specific ordes

from this office"(sic)

T - The respondents do not dispute that the
promotion order 4id provide this clause. The/prcmotion
oreden Juithoke vnade. L thean (W™ vanless fpr” po

order was issued in pursuance thereof the promotion did

not become effective.

2, ' Since the applicant was proposed to be
posted at Calcutta by the aforesald order he filed a
representation for change of posting to Assam. That
requesi wae granted by the Ministry of communications
(Pepartment of Telecomnunicatien#) by order dated |
20-7-94 which was iesued in partial modificatiog of the
original order. It is at Annexure B, The list appended
to the said order contains the name O0f the applicant at
serial No.137 and the new place of posting is 16d1cated
as Aggam. | |

3. - Prior to the issuance of the aforesaid order

{®nnexure B) the Chief Genaral Manager, Assam Telecommu=

nications Circle Guwahati issued the order dated 18-7-94
Annexure 4 appointing the promoted officers in accordance
with the order of promotion dated 27-5-«94 but the name

contd/=
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of the applicant was not contained in that list.‘It however
appears from a perlsal of the list that his name was
originklly typed after serial No.22 but had been struck off.

4 The position thereforé happens to be that although
by order dated 27-5-94 Annexure A the applicant was promoted
no order of his appoeintment an@ posting has been issued.
Obviously therefore he would not be able to take charge of
the promoticnal post nor would be relieved from his existing
post. It is for.that reason tﬁat the applicant haa-approa-
ched this Tribunal by the instant Application on 8=5-95,

He prays that he be given posting on the basis of his
selection in TES-Grade B from the date whem his juniors
were posted. ' ”

5¢0 Mr.Malakar the learned daunsel for the applicant
submitted that withholding the promotion and the appointment
and posting in the promotiona1 post in respect of the
applicant when he had been selected and promoted by order
dated 27-5-94 is arbitrary and illegal.

6o The respondents however have stated in the
written statement that two chérgesheeta have been issued

to the applicant for alleged misconduct and disciplinary
proceedings have been commenced hence the‘qnestion of
issuing the order of promotion in his favour does not

arise; It 1s stated that first chargeshgpt was issued on
15-7=94 and second chargesheet was issued on 21.7.94
Acco;ding to the applicant both the chargesheets were

served on him on the same day that is on 21-7-94. The
respoudenté have referred in this context to clause III

of the order of 2755-94 Annexure A which is already extrac=
ted above and have stated that at the time of releasing

the promotion order Memo dated 18-7-94 Annexure C the

L contd/=
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Chief General Manager Telecon.'ﬂssam did not release the
promotion order in respect of tﬁe applicant as there was

a CBI enquiry going on against him for his alleged involve-
ment in monetary cgiée of very gravious nature which had
resulted in a loss of lakhs of remenue to the Govt. Exchequer.
It is therefore abundantly clear that it has been the
decision of the Chief General Ménagcr Telecom PAssam not to
rélease the pramotiogjfglfavour of the"applicaht owinq to

the pendency of the diséiplinary enquiry; In our view the
Chief éeneral Manager has acted érroneously in taking the
decision himself as that is contrary to clause 3 of the
order dated 27-5-94 Annexure A. That clause provided that

in the event of any disciplinary/vigilance case being

pending against any of the officials mentioned in the list
that fact was to be reported to the telecom Pirectorate

in the Ministry of Communications and unlesi'ﬁhe Directorate
had issued a specific order thereafter the promotion/relie-

ving posting order of the concerned officer was not to be

" ' released, %e do not £find from the written statement that

the case of the applicant was accordingly reported to the
Telecome Direcotra;c.

Te It appears;to us that there is some definite
purpose behind the requ1rement to report such case to the

Directorate. It appears to us that it is the Pirectorate

"which would decide'whether the officer cancerhed having

already been promoied should be deprived of the benefit

[ .
of the promotion till the enquiry proceeding was completed
or whether he can be promoted subject to the pendency of

the disciplinary proceeding. It has to be assumed that

contd/=-
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the Directorate would be?;zQQﬁE&af the question as to
whether mere pendency of disciplinary proceeding may not

always be a bar fqr making the promotion effective subject

to the result of the proceeding as is contented by
Mr.Malakar. Thus ultimately it is the Directorate which
has to take the deciaion in the matter taking into account
the over all circumstancesand iﬁ qannot be open to tﬁe
CGM either to release the order of promotion or to with-
hold it. It is afvital step and since‘tﬁe BDirectorate

has to take the éeeision in the matter we think the Chief
General uanagef ought to have reported the matter to the
Directorate and éought its direction. What therefore we
can do at this séagc is to direct the Chief General
Manager to tgke Quch a stepwe

8e It is not open to us atvthis stage to speculate

upon the decision that the Directorate may take. If any

! : :
grievance would still arise after its decision then the

—

. le
applicant may take recourse the appropriate remedies at

that stage and tﬂat is not a ground to grant him relief
as prayed in this application.

9 nr.S.An. the learned SreC.G+S.Ce. submitted
that the Chief Geheral Manager . had acted reasonably as
he has withhela £he release of the order of promotion
and posting in view of the pendency of the disciplinary
proceeding and having regard to the gravity of the charges

levelled against pim the applicant does not deserve to

be granted any relief. We have considered that aspect

M .
nad in our view on the plain language of requirement
under clause III of the order dated 27-5-94 the submission

cannot be accepteh.

s

contd/=
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In the result we direct the Chief General Manager
Tel ecom Aseam to report the matter to the Telecom Directo=

,rate in terms of clause 3 of the order dated 27-5-94 and
seek 1nstructions from the Birectorate in respect of the
‘applicant and thereafter act accordinglye The chief General
Manager is expe?ted to take the step of reporting the
matter if not a#rhady taken, within a period of one month
from the date of communication of this order to him. He
shall convey the Directoraté% decision to the applicant as
soon as it is recéived wim from the~91rect6rate.

The. Original Application is disposed of in terms.

of the above ditections. No order as to costBe

!

(G4 L. SANGLY INE) , | WM

MEMBER(A) {M.G+CHAUDHARI)
VICE=CHAIRMAN
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

" GUWAHATI BENCH.

O.A.No.: 967 of 1995.

' Shri Rohini Das  .... Applicant.
-Vs=- .
The Chief General Manager,

~ Assam Telecom Circle, & Ors.

cee Réspondents .

INDEX
31.N§. Contents . = . Page No.
1. «_ Application | o 1
2. Verffdaation e 127
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

. GUWAHATI BENCH. . )
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Application underVSection/19
of the Central Administrative
‘Tribunal Act, 1985.

[

. ]" ; -
o _Dat%'of Filing:-

- .

| Regi

stration No.: = o o

. Signature

. Registrar.




'Rohini Das | essss Applicant.
-Vs- _ ' |

'1.The Chief-Geperal Manager,.

Agsam Telecom Circle,

S.R.Bose Lane, Guwahati.
2.The Telecom District Manager,
Ulubari, Guwahati.

3,The Union of India

(The Secretary, Telecom;

Sanchar Bhavan, New Delhi.

~esses Respondents.

1.PARTICULES OF THE APPLICANT:-
(i)Neme : Rohini Das
ii)Father's name $

- iii)Designgtion ana'
Office which employed:Jr.Telecom Officer,
~ TDM/Guwahati, in the
- oitice of SDO (P) Noorma:

iv)Address for service

. of all notices: As at (iii) above.

Contd; eee oP/3¢



2.PARTICULARS OF THE RESPONDENTS:=

1i)Neme and/or 1)The Chief General Manager,
designation of the Assam Telecom Circle,

respondents: Guwahati.
ii)The Telecom District

Managér, S.R.Bope lane,
.Ulubari, Guwahati.

i1iQTre Union of India
(Through the Secretary,

Telecom) Sanchar Bhavan,

New Delhi.
ii)0ffice Address of
< ,
Respondents = : -As above.

iii)Address for services

of all notices :=As above.,

3.PARTICULARS OF THE ORDER_AGAINST WHICH $HIS
APPLICATION IS MADE:-

"

‘The promotion has held up vide Memo
No.TDM/X~20/94=95 dt.10.1.95. The applicant being
pronioted to TES-Group B has not been posted: vide
Memo No.TDM/X~20/94=95 dt.10.1.95.

4+ JURISDICTION OF THE TRIBUNAL:-
The applicant declares that the subject
matter of the application is within the

Contde.. .P/'l*o



B t,,,’

_Jurisdiction.of this Tribunal.

5, LIMITATION ;-

The éppl;cant further declares that the
application is within the limitation prescribed
in-Section 21 of the Central Administrative
Tribunal Act, -1985.

' 64FACTS OF THE CASE:-

(a) = That the applicant has been working

as a gr.Telecom officer in Scale of pay of

N ks.2000~3500/= per month. At the relevant time he

was posted as JTO/outdoor and was posfed at

" Noonmati under SDO (P) Noonmati.

(b)  That the applicant was given promotibn
to the next higher grade i.e;vTélecom Engineering
Service vide Director,Telecom's order No.2441/

94=STG/E dt. 27.5.94.His alloted staff No. is

- 18572.
A copy of the order is annexed hereto
and marked as'Annexqre;A.
(c) That theréaiter, in pursuance of the

ordér cited above, the applicantt!s place of

Con‘td.....P/5.




posting was shown at Calcutta. However, the
place of posting was changed on the representation

and was sharn to be posted at Assam Circle

* vide No.2~43/94-STB-II dt. 20.7.94.

A copy of the order is annexed hereto

>£ and marked as Annexure-B.

(d)’ That.thereéifer; the applicant was

Lb; éiven the posting on promotion. The

aéplicant to his utter surpriée noticed that A
theDeptt. issued a Memo Vide No. STES-5/2/Part III/
15 dated 18.7.94 published a list appofnting

tLe Junior Telecom Officers to officiate in

the TES Group B from the date fhéy take over

the charge of the post until further order.

IL this list the name of the applicant after
Sl.Nc.ZZ although it was typed was stroke out

without any remark.

! A copy'of the said Memo and the list-

% . o

‘ is annexed hereto and marked as

| | .

| Annexure-B & C respectively.
|

(e) That the appiicant wanted to know
ﬁhe'reason behind such striking out, but he

could not know anything about it. On 21.7.94, the

—

' : e

- ‘ | Contdooofo?/Go ‘



N the applicant received two charge-sheets

dated 15.7.94 and 21.7.94 vide Memo No.TDM/

[ X~20/93-94/1 and TDM/X~20/93=94/3 reSpeétively.

Copies of charge-sheets are annexed

hereto and marked as Annexure=D & E

. respectively.

() That the applicant begs to state that

on receipt of thevMQmo.dated.18.7.94 he filed

a representation before the Respondent No.1
reéUesting him to look into the matter as to
why he has been siscriminated in respecf of
_posting affer he was given the promotion.This
representation dated 4.8.94 was presented before
~ the Respondent No.1 who assured proper anﬁ | |

prompt action.

" A copy of the said representation

is annexed hereto and marked as

Annexure=F.

(g) That on the representation afo:eéaid
the Respondent took no action and e&efy time
he was told that posting would be given. The
Aépplicant in the meantime filed reply to the
charge-sheéts on 23J§L9A denying the ailegations

COntdo ese oP/?o
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E,
brogght agaiﬁst him. He also stated that
there was no lack 6f duty and devotion in the
matter on the part of the applicant. It was

requested therein to ébsolve him of the charge.

@

A coby of the aforesaid reply to
char%e-sheet is annexed hereto and

marked as Annexure=G.

o | | o T
(h) That the applicant begs to state that

while ﬂe wa%’waiting for a suitable reply to
the representation dated 4e8,94 requéSting his
posting, the Reépondent No.2 vide letter No.
TDM7x#20/94-95 dated 10.1.95 informed the
applicant thaf-in view of omgoing enquiry, he

could not be promoted at this stage.

A copy of the letter $ annexed hereto

and marked as Annexure=H.

”

(1) That the applicant begs to state that
in the Memo, dated 18.7.94, it was stated as

under -

"In case any disciplinary/vigilence
case 1s pending against any of the
Officer mentioned in the list or any_
of the Officials any punishment like

s%pppage of increement/promotion etc.
3Y : ’ .

Contdeee 0P/80



(3)

is current, the fact should be reported
to the office immediatel& and the

concerned officer sﬁould not be proﬁoted
or relieved for posting without specific

order from this Office."

That the applicant begs to state that

on 27.5.94, when the applicant's name appeared

in the promotion list under Sl.No.1342 ST No.

18572, there was no proceeding of any kind was

pending against him and he was given the

allotment of posting in CAL Circle. And thereafter

on 18.7.94 when thé pdsting order was issued

his name was stpoke out just after Sl.No.22. In

the memo. sTEs-5/2/Part-III/15 dt.18.7.94 it

was stated that :-

(k)

"If any disciplinary proceeding is

pending against ahy of the J.T.O.s or
where in respect of any of the Officials,
any-punishmeﬁt like stoppage of
incfemeht/proﬁotion is current, the
concerned J.T.0. should not be promoted
or relieved for bosting.The details of
such case should be immediately . '

reported to this office."

That the applicant begs to state that

Contdesee. P/9.



ttere was no proceeding pending against him
either on 27.5.94 or 18.7.94, the so called

proceeding came into>being only on 21.7¢9%4.

() That from the above it appears that
the Respondents have intentionally held up
the posting of the applicant illegelly and
malafide.This short.of action is highly
Larbitrafy and violative of tle rules. The
Respondents have held up the posting oild not
promotion of the applicant deciding to issue
chargg-sheet against him.This is highly
illegal anﬁ should be set aside. In this
connection, the 1law iaid-down by Supreme Court
in State of Madhya Pradesh -Vs- Bani Singh
and anr. (1991 ScC ( ) 638.Normally,
pendéngy or contemplated initiation of
discipbinary proceedings against a candidate |
must be considered to hgve'absblutely no
impact upon his right to be considered; If the
departmental enqﬁiry had reached the state
| of'pkx:in framing of charges after a prima £acie
case has been made out, the normal procedure
followed was 'sealed cover' procedure but if
the discipminafy proceedings had not'reached
a stage of framing of the charge after prima

face case is established tle consideration for

Contdeeces oP/1 O.
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ghe prdmotién to a higher or selection grade
. cannot bé with-held mefely on the ground of

pendency of such disciplinary proceedings."

This being the legal position the
Respondents are debarfed from withholdigg
" posting 61 the applicant in TES-B grade.
Accordingly, the apélicant should be given effect

to his promotion.

_7.RELIEF SOUGHT:-

+

i)The}applicant be given posting-
after his selection in TES-Grade B
from the date his juniér have been

posted.

ii)The cost of the application.

iii)Any other relief which the Tribunal

may deem fit and proper.

8.REMEDIES EXHAUSTED ;-

‘The applicant further declares that
he has availed of remedies aVailable but to no
effect. He submitted his representation on
4.8.94 which w as not considered according to

law.

Contdo....P/'H.
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9.Matter not pending with ahy other Court:~

| The applicant further declared that the
matter regarding which this application has been |
made is not pehﬁing before any court of law or
any other authority or any other Bench of the

Tribunal.

10.PARTICULARS OF I.P.0.:=

| | i)Numbér of the I.P.0. BO3 - §84S61—

ii)Name of the issuing Post Office:

iii)Post Office at which payable:-

11.DETAILS OF INDEX:-

An index in duplicate conéisting the
details of docummmts to be felied upon

‘is enclosed.

12.LIST OF ENCLOSURES:- |
i)Letter No.2-41 /94-S.TG/II-dt. 27.5.94 from DOT.
ii)Order‘ in Memo No.2-43/94-STB-II dt.20.7.94
‘iii)l;.ffemo No.STES=5/2/Part-II1/15 dt.18.7.94

. iv)Memo No.TDM/X-20/93-94/1 and Memo No.
TDM/X=20/93=94/3
VORepresentation dt.4.8.94

vi)Reply to the charges.,

' Vefification Contd..P/12.
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 VERIFICATION

:1 I, Shrl Rohini Das, worklng as Jro/on/
Nbonmatl, the applicant abovenamed do. hereby |
vverify that the contents from para 1 to 12 are

true to my knowledge and belief and that I have

 not suppressed any material facts.

1
" , Apglicant.
3
i}
/
. )
{
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NOTICE

From: Shri B.Malakar,
‘ Advocate,
Gauhati High Court.

To: The Central Govt.Standing Counsel,
o Central Administrative Tribunhal,
Guwahati Bench, Guwahati.

Sub:  0.A.Ne. of 1995,

Shri Rohini Das
/ E_VS*
The Chief General Manager,

Assam,TelecomGCircle & Ors.

|
| Sir, i ’ .

Pleaée fiﬁd'herewifh a copy of the
application filed on behalf of the applicant
abovenamed bgforethe Central Aqministrarive
Tribunal, Guwahati Bench at Guwahati and will be

moved in dueicourse; Kindly acknowledge receipt’

of the same.

Yours faithfully,

_ &)lKﬁ _
(B. MALAKAR)
| ~ Advocate.

Received copyL

C.G.S.C.
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MUK PERTIN
SANJIB SAIKIA
DR. A.C. PHUKAN
AJIT CH. MAHANTA
B.l. SHARMA

Ms. BHARATI DEBI
KX. DEY

Mrs. ABHA BHATTACHARYYA
AK. MAHESWARI

Mrs. AJANTA DHAR

A.. MAHESWARI

HK. SAIKIA

ZIAUL KAMAR

N. DHAR CHOUDHURY
GK.DUTTA

BM. CHOUDHURY

PK. BARMAN

T.C. CHUTIA

KUMUD BARUAH

HABIBUR RAHMAN

K.C. MAJUMDAR

AK. SHARMA

NAZRUL ISLAM

RAJIB BARUAH
KN.CHOUDHURY

Ms. BHUMIKA CHOUDHURY
DR. AK. SARAF

A. HAKIM

ZO!I NATH SARMA

B.K. TALUKDAR

DR. (Ms.) SHAHNAAZ RAHMAN
$.8. SARMA

S.K. SAHA

N. CHOUDHURY

UN.DAS

SANJOY MITRA

D.N. MAHANTA

Mrs. KALYANI DEBI

PN. TALUKDAR
MANABENDRA NATH

D.K. KATAKY

Mrs. BINU RAJKHOWA

Ms. M. BORTHAKUR

M. DEKA

RC.DAS

RK.JAITLY

AC.DUTTA

Mrs. S.D. BHATTACHARYYA
D.C. LAHIRI

MANOJIT BHUYAN

MD. SAADULLAH

PK. TEWARI

G.B. DASGUPTA

R. BARPUJARI

B.K. CHOUDHURY

Mrs. NIRUPAMA SAKIA
J.MOLLAH

YADAV DOLOI

RK. MALAKAR

B.J. TALUKDAR

Mrs. TRIBENI GOSWAMI
S.N. CHOUDHURY

D. MAJUMDAR

AM. BUJARBARUAH

ARUP KR. SHARMA

G.A. BEGUM

J. AHMED

Ms. M. PHUKAN

RK. SAIKIA

H.N. GOSWAMI

P. HAZARIKA

AMAL KNT. CHOUDHURY
SUBRATA NATH -
DHANESH DAS

GOLAP CH. PHUKAN
H.P, BARMAN #=* -«

¥ fﬁSﬁWﬁBAIDYﬁg

S. KR, SARMA

L.R. DUTTA

B.R. SAHARIA

J. CHAKRABARTY
Q.8. KUTUBUDDIN
SK. KEJRIWAL

Ms. PRATIMA DAS
SURAJIT MITRA
JAGANNATH BARUAH
MD. M. AHMED

Mrs. B.D. GOSWAMI
B.C. SHARMA

K.B. MISRA .
Ms. MANJU. R. SARMA
Md. M. H. CHOUDHURY
VM. THOMAS

KK. PHUKAN

B.DEVA GOSWAMI
AMAL CH. DAS

Ms. GITI KAKAT! (DAS)
Ms. BAHARUN SAIKIA
M.K. CHOUDHURY
S.A.SEN

Ms. AHMEDA BEGUM
D. KATH HAZARIKA
MD. M. RAHMAN

Mrs. DIPTI DAS

DR. PX. SAIKIA
GN.DAS
JAGADISHCH.GAUR
Ms. BASONA RAJKHOWA
Ms. KALPANA ROY
B.M. SARMA

S.C. DUTTAROY

B.K. BHATTACHARJEE
Ms. ANUPAMA DEVI
Ms. M. BUJARBARUAH
S.A. AHMED

M. CHANDA

AK. SARKAR

Ms. MRIDULA DEV!
B.J. DUTTA

PC. SAIKIA

KXK. MOUR

B.B. GOGO!

A. ROSHID

M.R. PATHAK

PABAN KR. SHARMA
NAZIMUDDIN AHMED
Ms. EVA RANI DEKA
JAYANTA CHUTIYA
ASHOK Kr. ROY

R.K. PAUL
JOGESWAR SAIKIA
P8. MAJUMDAR
BIMAL CHETRI
KAMALESH K. GUPTA

. MANJIL KR. SAIKIA

ARUP JYOTI DAS

BISHNU BURAGCHAIN
Ms. MADHURI SINGH

Mrs. PORI BARMAN

Mrs. NIBEDITA TAMULY NATH
R.N. KALITA

Mrs. MANASHI HAZARIKA
Ms. A. BHAGABAT!
RANJAN BARUAH

BHABA Knt. SARMA

JNAN CH. NATH
MONOMOHAN TALUKDAR
KUMAR DEEPAK DAS
UPAMANYU HAZARIKA
AMLANDUTTA -

BILLAL HUSSAIN
TONMOY J. MAHANTA
MURALI D. CHOUDHURY
Mrs. STUTI DEKA BORUAH
Ms. NILIMA DEVI

SATYEN SHARMA

UJJAL BHUYAN

HEM. CH. DUTTA
DIBAKAR SHARMA

SMT. ANU. G. BARUAH
Ms. MANJULI DEV
AMARENDRA CHOUDHURY
PRAFULLAKR. BHUYAN
Mrs. G.D. MAJUMDAR
JYOTIRMOY ROY

ASHISH BHATTACHARJEE
Ms. PRANATI SHARMA

* KHARGESWAR DAS

HEMANTA KR, BAISHYA
BISWANATH SARMA
CHANDAN DAS
SANJEV K. LAHKAR
RASAMAY,DUTTA

Mrs. SAKUNTALA ROY
SN.DEV NATH

D.C. DUTTA

i Ms. SNIGDHA BARUAH
J.8. DHAR

MANWAR ALI
K.M.BORA

Ms. PURABI MEDHI

H. SINGH THANKHIEW
P.J. SAIKIA

. RAJKR. AGARWALA

BHUPAL CH. CHOUDHURY
JAIRAM GIRI
SANTANU BHARALI
B.R. PURKAYASTHA
PRASANTAKR. ROY
 Mrs. GOUR! SINGHA
. PC.DEY
I S.N. SAIKIA
_KK. NANDI
' BIJAN CHAKRABARTY
i Ms. AK. DEVI
R.N. PURKAYASTHA
. SK.SINGH
PHATIC BARUAH
 DIP KR. GOSWAMI
R.K. JOSHI
D.C.CHETIA
SISIR KR. DAS
MD. A HANNAN
MD. IQBAL HUSSAIN
DEBAJIT KR. DAS
 Mirs. ANIMA D. THAKURIA
Ms. ANUBHA DAS
Ms. N. BORDOLOI
D.K. KOTHARI
' SATYABRATA DAS
KALYAN BHATTACHARJEE
MD. K.A . MAJUMDAR
TAYUM SON
HARIN MAHANTA
Ms. R.L;: GOGOI
Ms. R.D. MOZUMDAR
A.S. NAJMUDDIN
U.C. BHATTACHARYYA
RANJAN MAJUMDAR
Ms.S. . A. BEGUM
'M.SHARMA -
RAMEN DAS
DR. TN. BARUAH
N.N. OJAH
S.K. PAUL
M.C. DEKA
PALLAV KATAK
S.C.KEYAL
Ms. S. BARUAH (BHUYAN)
SHEIKH MUKTAR
A. CHAKRAVARTY
Ms. J.PHUKAN (GOGOI)
LUTFUN N. CHOUDHURY

GAUTAM BAISHYA

S. BHATTACHARYYA

D.S. BHATTACHARYYA

RANJIT DAS

RAMESH GOENKA

PD. GOGO!

Ms. PB. HATIKAKOTI

Mrs. SUNITA SONOWAL

Ms. BABITA SHARMA

PREM SARMA

BK. CHETRI

Ms. E. KAKOT!

VK. CHOPRA

SK. SINGH

Ms. R. BHATTACHARJEE

C.T. JAMIR

MALKIT SINGH

HK. SARMA

BHABA KANTA SARMA

MADHAB PR. SARMA

SH. SAIKIA

K.C. SIKHWAL

PURNA KANTA GOGO!

SUDAMA CHAUHAN

AN. GOSWAMI

UK. BARTHAKUR

Ms. GEETA DEKA

Ms. N. DUTTA SARMA

BISWAJEET GOSWAMI

Ms. S. ADWANI

TUSER SEN

PRANAB J. PHUKAN

JAIGNESWAR SAIKIA

KRISHNA NANDA SARMA

KRISHNA KANTA DAS

Mrs. R. PATHAK BORAH

R. HUSSAIN

CHIRANJIB KR. DAS

PALLABH BHOWMICK

SM. SARKAR

SHYAMAL KR. GOSWAM|

HARMOHAN TALUKDAR

RAMANI M. CHOUDHURY

MASLIM GHANI

JAGAT CH. BEZ

ARUP BORA

UTPAL RAJ SAIKIA

AM. BUZARBARUAH

DHIRAJ KR. SAIKIA

JAYANTA KR. MISHRA

BIPUL SARMAH

Mrs. SABITRI D. BARUAH

ACHYUT PRASAD SARMA

Ms. RITAKAR

GIRINDRA KR. THAKURIA

HEMANTA KR. NATH

RAFIQUL ISLAM

KALYAN R. SURANA

Ms. INKY BORA

Ms. L. CHENTALAPATI

Ms. DEEPALI DAS ROY
DR, (Mrs.) SUMAN AGARWALA

ANNUPAL DUTTA

SATIGRAM CHETRI

PK.ROY CHOUDHURY

BHABESH CH. TALUKDAR

BHUBAN CH. BARUAH

GIASUDDIN AHMED

KHAGEN GOGO!

RN.DHAR

RAJESWAR SARMA

TG. BARUAH

ABHNIT KR, GOSWAMI

D. GOHAIN BARUAH

MD. ABDUL HAKIM

Mrs. S. DUTTAPURKAYASTHA

AJIT CH. KALITA

BIMAL CH. SAIKIA

Mr. e, SO OO PP U POV U PP PP PR will lead me/us
in the case.

Advocate.

Printed and Publishled by High Court Bar Association, Guwahati.

BISHNUMEHTA =
TAFAZZUL HusSAIR
TAUHIDUL ISLAM

BIMALESH CH, CHAKRABARTTY
Ms. SUNITA KEJRIWAL
SUKUMAR CHOUDHURY
NAZRUL H. MAZARBHUYAN
BIMAN BARUAH

TONNING PERTIN
BASARUDDIN AHMED
NILADRI LASKAR
DHARMESWAR SAIKIA

MD. ABDUL MALEQUE
RAMEN DAS

HIRANYA KR. CHOUDHURY
BIPLAV CHAKRAVORTY
PRASANT N. CHOUDHURY
ARUNESH DEV ROY

Ms. NILIMA BHATTACHARYYA
PRABIN MAHANTA

" HEMANTAKR. MAHANTA

DANDI NATH BORA
ROHINIKNT. BORA

ATUL CH. BARUAH

BISHNU PRASAD CHOUDHURY
MANI MOHAN RAY

J.8. CHOWDHURY
PABITRAKR. DAS

Ms. SOHELI SEAL

AJANTA TALUKDAR
NIRMALENDU SINHA

Ms. Z. TSIBU KHRO

Ms. ANITADEVI

Mrs. BABITA DAS

Ms. FATIMA AHMED

Mrs. ANU BARUA
NILUTPAL BARUA
BABITADUTTA

UTPAL CH. DAS

PHANI BHUSAN SHARMA
ARUP KR. SARMA

Ms. SAGARIKA BARPUJARI
ACHINTA SHARMA
SANDEEP DEB ROY
SUNIL MURARKA

SHAH SYED SAMAD RAHMAN
BISHWAJIT PRASAD

Ms. MANJURI PRADHAN

- JYOTIMALA MAIBAM

Ms. CHANDANA DEKA
DMHR.KHAN

MD. SHAMSUL ISLAM SHAH
SYED IMDADUR RAHMAN
PARAMANANDA BORA
JAYANTA TALUKDAR

Ms. BANTI SARMA
KULENDRA BHATTA

Mrs. ARCHANA DEKA{LAHKAR)
PRAFULLA KR. BARUAH
CHITTARANJAN GOSWAMI
NABA KR. BARUA

BIMAL KR. BAISHYA

Mrs. NILUFAR RAFIQUE
ZAFAR IQBAL

KAL! RANJAN DEB

Ms. MEGHAMALA SHARMA
MD. LUTUR RAHMAN
AJANTA SARMA

SUSHIL KUMAR AGARWAL
ADIL AHMED

Mrs. NANDITA MORAL

Ms. DEEPANJALEE DAS

Dr. (Mrs.) PRANATI CHAKRABARTY
B. KAR PURKAYASTHA
JAINUDDIN ARMED
SIDDARTHA SARMA

Mrs. RANJOO GOSWAMI
ANJAN Kr. DEY

Accepted.

Advocate.
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IN THE GAUHATFHIGH-COURT | V4
(THE HIGH COURT OF'ASSAM,ANAGALAND, MEGHALAYA, MANIPUR, |
TRIPURA, MIZORAM AND ARUNACHAL PRADESH) . Appellant
| O A NO..ien, OF199 57 | Petitioner
' ' w\/\fm; m £ Resoondent
Versus esponden
. M ~0. ! ) [4,@» Opposite-party
Know all men by these presents that ttle above named ...... J'?"O’&\w&prw’wi/r .+ TR ...................... desasonnsas
do hereby nominate, constitute and appoint Sri S 8 {,Vv\fﬁ/\’\/,ﬂ m@vqbc}‘/«.«‘ ........................ RUTU
......... ettt ettt eeneeenn. AAdVOCate and such of the undermentioned '/;\dvocates as shall accept

this Vakalatnama to be my/our true and lawful Advocates to appear and act for me/us in the matter noted above and in connection
therewith and for that purpose to do all acts whatsoever in that connection including depositing or drawing money, filing in or taking
out papers, deeds of composition, etc. for me/us and on my/our behalf and I/We agree to ratify and confirm all acts to be done by
the said Advocates as frine/ours to all intents and purposes. In case of non-payment of the stipulated fee in full, no Advocate will
be bound to appear and act on my/our behalf. '

In witnesses whereof I/We hereunto set my/our hand on thiS,_M- day of MQ\71995’E
|
|

AR.BAROOAH R.K. AGARWALLA RN. BARTHAKUR 'ABU SHARIF IFTEKHAR AHMED
N.M. LAHIRI T.C. KHATRI : S.A. LASKAR RAMESH KR. JAIN GIRISH MISRA
* J.P. BHATTACHARJEE AK. BARPUJARI A MANNAN RAJEN CHOUDHURY A. DASGUPTA
AB.ROY DR.PN.SINHA Ms. USHA BARUAH B.K. SARMA A.DUTTA
BK. GOSWAMI AR. BANERJEE BC.MALAKAR - B.P. KATAKEY . JL.SARKAR
AR. BARTHAKUR GX. JOSHI AB. CHOUDHURY PRANAB PATHAK f SISHIR DUTTA
GXK. TALUKDAR PN. SINGH ARP.MAZUMDAR . S.N. SARMA " D.C.BARMAN
S.N. BHUYAN SS.RAHMAN DR.N.K. SINGHA Mrs. ANIMAHAZARIKA - . C.R.BORAH
PC. KATAKI " GOLAP SARMA " P BARTHAKUR B. BANERJEE © H!MUNIR
AM. MAZUMDAR DR. AK.G. THAKURIA - KP.SARMA- RATAN KR. AGARWAL [ JC.NATH
S.N. MEDHI : M.C. BARTHAKUR BIJON CH. DAS N.N. KATAKI ' NILOY DUTTA
PK. BARUA . A WAHED PK. KALITA : AA MR . P.BORAH
P.G. BARUA : Mrs. KUNTALA DEKA S. BARKATAKI KK. MAHANTA | CHINMOY CHOWDHURY
BK.DAS S.R. BHATTACHARJEE S.C.BISWAS H.A. SARKAR | 5.C.SARMA
M.A.LASKAR RK.DAS B.P. BORAH RANJAN GOGOI . DK. MAHANTA
TC. MAJUMDAR JANARDAN DAS AFTAB HUSSAIN SAIKIA - N.N. SARMA © NASIMUDDIN AHMED
- BS.GUHA , " DP.CHALIHA . DIBAKAR GOSWAMI CHAITANYA BARUA | AMARCH. BORA ,
S.C. BORDOLOI D.C. MAHANTA " RP KAKATI . MUNIN GAUTAM ' M.R.DAS
P.P.DUARA - AM.NOMANI . N.C.PHUKAN H.R.AHMED CHOUDHURY - GOBIND LAL
B.M. GOSWAMI D.R. GUHA O.P. BHATI G. SAHEWALLA : MD. M. ALI SHEIKH
U.C.DAS L.M. KSHETRY Mrs. MINATI SARMA © L.TALUKDAR | B.C.PATHAK
JK.BARUA JK. SARMA " M.SAHEWALLA PK.BORA Mrs. DEEPABORA
ANIL SARMA _ JOGINDER SINGH FH.LASKAR ) G.D.DUTTA " R.N.CHOUDHURY
D.N. CHOUDHURY M. SINGH ‘ N.A. KHANDAKAR ‘ A MAJID Mrs. MILLIE HAZARIKA
PK. GOSWAMI 8.5. SHARMA ASWINI THAKUR Ms. R. CHAKRAVORTTY DEBESH SARMA
B.R.DAS B. PRASAD . A SABUR CHOUDHURY - PK. MUSAHAR SAURAV KATAKI
D.K. BHATTACHARYYA N.C.DAS ' PN.DEKA AC.SARMA ABDUL HAI
PC. DEKA B.KALITA : G.K. BHATTACHARYYA S.P.ROY GAUTAM UzZIR
VK. DEWAN L.P.DUTTA , AK.DAS D.K. KAKATI Mrs. MANJULA DAS
P. PRASAD KX.DAS B8.8. NARZARI DK.DAS - ' B.D.DAS
J.M. CHOUDHURY DR. $.5. HARLALKA T. BIDYUT BIKASH . PRADIP KHATANIAR Mrs. REETA BORBORA
A.C.BORA AMAL KR. BARUAH B.N. SHARMA Mrs. KALPANA YADAV | AK.JAIN
AK. BHATTACHARYYA R.D.LAL FAIZNUR ALI DR. B.P. TODI . TC.PATHAK
B.M. MAHANTA . SL.TULSHYAN D.R.BORA . . VIJAY HANSARIA . HK ROY
AK. PHOOKAN A. AHMED : RL.YADAV = R.C. SANCHETI | MH.RAJBARBHUYAN
DK. TALUKDAR K.C.MAHANTA DR. YK. PHUKAN ~ JP.BORA i Mrs.J. B. KHARBHIGH
D.K. HAZARIKA B.R. DEY NILAMANI GOSWAMI R.P.SARMA . $.5.GOSWAMI
N. CHAKRAVARTY 8. CHOUDHARY PROFULLAROY . UTPAL DAS + DAMODAR CHOUDHURY
N.N. SAIKIA AK. CHAUDHURI H.N. SARMA D.R. GOGO! | D.C.NATH
C.R.DE . PARBINKR. DAS D.K. MISHRA K.H. CHOUDHURY " Mrs. SHARIFA A. SAIKIA
T.. DEKA PC. GAYAN R.C. SAKKIA AK. PURKAYASTHA © D.BHAGABATI
A.S. BHATTACHARJEE S.N. SAKIA AMITAVA ROY BALINDRA N. SARMA | JAGADISH SHARMA
Sk. CHAND MOHAMMAD R. SHARMA Mrs. BINAYA DUTTA N.S.DEKA | PS.DEKA
TN. PHOOKAN M.K. BHATTACHARYYA A. SAMAD CHOUDHURY KAMAL AGARWAL N.R. PHOOKUN
D.C. SARMA PRADIP DAS " PRADIP KR. GOSWAMI PRABIR CHOUDHURY ! K.P PATHAK
K.C. MEDHI BX. ACHARYYA KHAIRUL BASAR D. AGARWAL | AK. THAKUR
SL.BHATRA : N.Z. AHMED . AL. BURAGOHAIN J.C.DAS AK. GOSWAMI
K.C.DAS G.P. BHOWMICK M.Z. AHMED _AC.BORBORA ° "~ SS.DEY
SN. CHETIA DR. HAREN DAS GURUMOORTHY GOPAL JASABANTA DEB " DIGANTADAS
K.R. PATHAK VK. BHATRA Mrs. JHARNA BORAH BK.JAN - © Mrs. BANDANA ACHARYA
SHAUKAT ALl D.C.DUTTA - SAMNUR AL! K. RAHMAN DILIP CHOUDHURY
AF.G. OSMANI CK.SARMABARUA B.L.SINGHA N. MOHAMMAD HASIBUR RAHMAN
SAILEN MEDHI S.L. JAIN N.D. SARKAR PC. GOSWAMI . S.P.MAKANTA

S.M. CHOUDHURY KK. BHATRA L.P. SARMA APURBA SARMA Mrs. M.D. CHOUDHURY



VAKALATNAMA

IN THE GENERAL ADMINISTRATIVE TRIBUNAL, GAUHAT! BENCH : GUWAHATI
: Y _ ‘

of 1996

Original Application No:

Applicant,

India & Ors, Respondents;

Union of

| have entered appaarancé in the above case on behalf of the Union

of India and other Respondents on this ___ th day of S

C%M"Z) o

( MD. SHAUKAT ALI)

Sr. Central Govt. Standing Counsel
Central Administrative Tribunal
Gauhati Bench.

C=tof Govt Stonding eoopess

i
. ‘ Coatval Adminsicais. o ribuanf
Wouhat! Ranch. Ciaubats,
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No.nﬂ/Qa-STa~EI

New Delhi, dated the 27th May, 1994,

ORDER

Subject :Promotion and posting of Junior Telecom

Officers to TES Group-B.

Member Telecommunications Commit&éen is

pleased to appoint the Junior Telecom Officers as per

5

the list enclosed to Telecommunication Zngineerigg

Service, Group-B from the date they take over tle

charge of the post and untill further orders and to

D e I

post them;in the Circles/Districts/Units etc, as

indicated against their names.
| |
2, The head of Cir cle concerned shall decide
i
the section of posting of officers alloted to him
whthhn 20 days from the date of receipt of this

order. all the officers concerned shall be required

to join the new assignment within 40 days from the =

date of iSSue of posting orders failing'which the
orders o% promotion in respect of such officers shall
bé cance@led without any further notice.

|

3. in case any disciplinary/vigilence case

pending againSt any of the official mentionedﬁin the

1ist of éfficers in respect of any of these of ficers

—~— e
any punishment like Stoppage of increement/promotion

s

etc, is current, the said should be reported to the

office iﬁmediately and the concerned officers should

' —————

not be promoted or relieved for posting without

spdcific order from this offife. N

-

“\
N
-~

:. . Corltdoocop/zl

~
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O PRI » T SIS U v 1% TN «;W:mmﬁ“
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4, %he'heads of éircle concerned éhall obey
that no leave isgranted to them of the officials
ptomotgd?till they join,their new station && posting
cicche/dis tricts untt etc. and the posting of the
Officer§ ama&lfalSo not be withheld on the ground mX
that the officaals has submitted a representation

e :
for change of posting. B ‘ '

|
|

5 ' _;The heads of circule concerned shall furnish
. i . .

a consolidated list of officers indicating thaie date
| .

of release/joining and daae of issue of posting

order-iﬁmediately on expiry of period mentioned in

- para 2 above.Charge report need not be endorsed to

this office.

|
|

6o . Proforma promotion orders of follwwing

officers out of cagdre and be issued se'erately.
‘ /aepatriation

The poéting ofdess shall be given on the FEBREBEREX GRS

: t
+to parent depattment,
|
i .
;

j
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) -
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Punishment like stoppage of increment/promotion is .current

‘ - " the concerner JTG should not ®e pronoted or relieved for

~

to this .:Of.fice." . . [T

. e . Ad
B . R

relieved from thizB;gsent charge -for their new gssignment.QWhere.

.

to the cuncerned station of posting. In 5ther cases’ the QTQE"gf“
should tre relieved‘;mmediately .

! With instructions ‘to repart.’
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¢ o att.

; Project,Guwahat! ang Director, asn,Caleutts for further postivgs,
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Tixed under Rule FR,22(c) (01d). ' '
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N Director, Sattalite Project, Guwahaty £for information
and inoessary acticn, '

. Telezpm, Bfstrict M hager, Guwahati,
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g~ 10-16,211 T.D.E.s for inﬁormatiOn,follow—up action and
T : Compliance report, .

17. U RGEL, Guwahati for Similar action,

Tt o1e, AE,(MI3) C.0.. e is requested to release Shri g,
' Bhattnchurjee for the npew assignment, 7.

. . 4 o
. ‘ 19—120..Off1cers concerned,

PF of the Mficdrs allotteq to_Assam Tél@com.Circle.

136+ A0 fnear) Circle 0flice, Guwahati,

137 Guuud Fiye, N

. _ . I
138, Spare, o : . AN

| - ' ‘ for Chier Genefql Manager
v, . : Assam TelecommpnicationshCircle
_ , * ttt % Cuwahatiljgigoy. o

v ’ ' . - . ’ X . !
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S. Shii Amarendra Nath 22k 1785¢ 0 ISA - - . ~do- AD(PD§)DR
% 9. ' Shix Pabitra Kr.Rev 17679 - <G as§“£e P.0. Kgﬂﬁi-rfd Ao
', 10. SiriMohan Gr.Modok- 17727 . TDM|GH Vice H. Chaféggorty'mn(EloB§SRT
11. shrs Pravash Ch.Sur 17735 DR SSA . —do- . AE(INSN.)DR.
12. Sh:si Debabrata Dae L7762 . amrlew . -do- AE (INSN.)SC..
/(13. shri-Maheswar Uhuyah l7778f' - TZ SSA .. ;i; ;apr L zAE(éOM)Tz;Li"
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i CEE} Shmi s hLNA Zxx xezRe oudlekk SRR
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5. 5l A.Mazindlar 18958  TOMIGH. . . -—go-  .AE(UHF)TSK.
27, Shxi D.C.Hazarika 19123, DR SSA- ""-xgdé;i’~i AE(bHF)NMp.
} 28. Shri X.C.Barman. . 19124 TDM]¢H7 T ufﬁ=id0;¥" .AE(UHF)DPUy
29. 3hri L.C.Baruah 19125  TDM|GH ' ~do-  AE(UHF)BRU.
30. Snri Durgeswar Borah 19126 CGMM|CAL ' —do- .AD(UHF)NLP.
31, Shri C.N.Sonowal 1912 CGMM|CAL -do- AE(UHF)DJN.
37.  Shri X.Deori 19128 -go- ©+ -do- .  AE(UHF)DIG,

32, Sl Lt R.Boro 19129 ~Qqo- ' ~do-, . AE(VFT)GH,

R

' Contd...... 2/”.




ye ey ',,,-,,3:.}7\3 W o]
nariva \'*-’\l!’,’v"isr'\{d)lt}'{.'(?'-“.’"\' f:u!t\m'ﬂ_ﬂlz.‘ll-ﬁ.ﬁ_: I V‘P.v )
Sl . ! .

N.E.. AE(CONs ) 134p_
Deb transfe;;ed. '

N.E. ?"VAE(C~D0TJKOM.

 \'ADT(G)CO[SH.

4 72. Ohri D-I(b

R 'AE(GRP)Aizwal.
N.E. | llADT(QLDG)CO[SH.
N.E, ., f'AE(PLG)TDM!ITA.;

~J
(844
*

3319) CGMM[cay, CGMM [cal, |
76.  Shry .C-Sutradhar 33;92 TDM|gy N;E.'] “U, AE(cRp)w1114 |
: . R UM Nagap. 7
77. Shry AKobeg) 4 33193 SAT pgrp, SAT‘EJf.:ﬁ“ J .
78. Shr; D.C.Mudoi 33194 CeMM[car, ..CGMM/CALd ¢;“ ,: - f
79. Shri .C.Balshya 33195 CGMM/CAL CGMMICAL | ' ) "- ;
80 shpy R.K. Ry, 331 9 5C sgn N.E, T:. i@E;TDMjIMp., :
81, sppy S:C.bas 33197, N.E. pp N.E. 1p 3;_ i
82, Shry Hiranyq Kr.BarUah 3319g CCGrm[caL CGMM[cay, - . | ju
_ .
o L .:wmuﬁfw”fﬁwﬁﬁﬁﬁmWﬂ“




wx‘/-: e
ov R GOVERNMENT OF TN A
Fo Ty L .

; O DERPARTHYNT o TRLMCOCMMUNLCATLONY

, a‘\-'\ "1")\ '\I /) L I l’/’i -"’ " " /1 ,‘A'I‘l';"\ ¢ » :

(I PO 2 s \)\V

PMOPR ANMD UM

——_tt o e @ ommn

The President/undersigned propases te hold an inguiry arainst
Shrs | k\}hutgs Srevs  gonio nnden\z%ie i of the Cﬁmtfal

)

AT !

Civil Borwvig wn(dlaruiiivuticn, Control and Appeal) Rules 1965, T D
The substance of the imputationg of mizconduct or mis %nhnviour'"T"-‘“_ ﬂ
3

in rﬁsp@c+ of which the ioquiry is propozed to 2¢ held is get cut ' »ff 
in the enc?osed sfetamont 0l srticles of charpe (Annexure IX),
A 1ist ef docunents by whin hy, 2nd 3 liast of Vltnesses by whom,
"‘the articles of

|
charye ac; proposed to be sustained gre algo | ko

enclosed (Annexures LEZA iy ) SRUARE A S

2, Shri  Reloond Rree s i8 dlreeted to subnit within 10 days .~ 3

".::'l~ Y

of the receipt of this Memorondum a writte), statemert of hig d@u"’ B 9

. S

fence and alszo vo state vihethar; he amrgives 9 he Licns~l in pnrsonol . g<}

3¢ le ism ioformed *hat un irouiry will Le held enly in respect . twoae

. - : ; ‘ 4

of these articleg of chnr;r €& are not admitteq, He shouls, thereox;‘,'u;

Tore, specifically admit or deny cach article of charge, Joal e

' Sroon .. S ’ R ;
4 Shri K@ﬁ»uvu Sievr 310 18 further Informed that ig he doeg fr L

N

not submit his written stntemert of defence on
specified in Pyrg.p gcove, or doea not
lnqu:rlng authority eor

or before the datﬂf'

appear in person bafora the
oltheruisge f£gi1

B 0r refused to comrly "‘*L‘ "
he provisions of kuls 14 of the ceg (CEA) Ryles, 1965, or the .0 N
)PdP”“/ﬂ'TﬁCtLUQS Lgsued in purcusnce of tha snid rula, the-inquiyﬁéf; ;ﬁ
ing authority nay ho]d the inquiry against him' »partno :?Q”'r' ;jé
o Attention of T Rel i s mols imvited fo finle 20 of 777 4
he Central Civi) Services Londuet ) nye 19C4, under which no - g ;g
overrment Servant shall hrjﬂﬂ o attennt to sring eny polttical ) ?
r cutaslde influence te bear uoon any superior authority to fuvtheri“‘ 4%
g interest in respect of mnvurrs vertatning to his gervice unda;_% ' '}
1@ GOVLrnment Ir any reoreqentation is recotvad on his bshalf' !
"On Jnother persen in reepset or any matter Cdoalt with in Ln“SG
oceedings it will be presunczd that Sprg ApA‘l<A(,)3f€=¢s awe re.;ér_‘_ﬁu
" such g representation andg that 1% has beep ade at his inotenco _ A
d action will be taken amainst him for violation of Male 20 of thc'
3 (Con duct) Rule, 18564, ' S

The receipt of tpe Homornndum!mny he acknowledye,

*{y ordar and 1n lhh nane of the.

B . midf"uL)
W Twmwn/nwerMnH&w» and Nosdenation of the T
(;unu,'m 1ol '

rhonef, omp atent, Authority.
Guwabari 7810071
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BESGT ARTICLE OF CHARGE TO BE FRAMED AGAINST SHRI ROHINI DAS, Y,

JTO 0|0 THE S.D.O. (PHONES) EAST, AMBARI, GUWAHATI,

While Shri Rbhini Das, presently posted and funct;oning
as Jr.Telecom,Officer(Phones) under S.D.O.(Phones),E§B$§g§g§g¥1,'
Guwahati, during the year 199293 failed to maintain absolute .
integrity and devotion to duty in as much .as he got instalked

_four nos.of telephones in Noonmati area to four fictitious person

without properly verifyingithergenuineness of these §ub$cri§prs
As a result of which, an amount of fs 2,24,839,00 is outstanding
£9570557.00 18 outst

e

a ginst the aforesaid four telephones and there is no chances

‘ of recovery of the said amounts by the Telecom,Department,

T ——

By the above acts, Shri Rohini Das, J.T.0. has contravened’

hthe provisions of Conduct'Rules applicable on the charge official,
*‘\"‘M. - - N .

. e e st i et — - aae o
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DggET STATEMENT OF IMPUTATION OF MISCONDUCT IN SUPPORT OF CHARGE?k

670 BE FRAMED AGAINST SHRI ROHINI DasS, JTO, 0/0 THE S.D.O.PHONES,
(EAST) AMBARI, GUWAHATI. : AL

It is alleged that Shri Rohini Das, JTO Phones under SDOPhones

(FJ;¥§;§;¥ar1 Guwahati during 199293, failed to maintain absolute
integrity and devotion to duty. ;
It is alleged that as per procedure, it is the duty of Shri
Rohini Das, JTO, Phones to verify the genuineness of the subscribers1
by examining ration cards etc. before installing new telephones !
connections, on receipts of the Advice Notes from the O/o the TDM !
Guywahati, o ‘ !
I$ is alleged that Shri Rohini Das failedt o verify the |
genuiness of four subscribers, viz, S/Sh.S.K. Dgs, M.K. Kalita, i
Iten Das and Anil Kalita, on receipts of the Advice Notes received
from the 0/0 the T.D.M. Guwahati before installing of the Telephones
in their names at Noonmati,Guwahati. Shri Rohini Das only directed '3
Shri Damodhar Sarmah, SubeInspector, Phones to install the telephones
and he never vigited the places, when the said telephones were
installed, , .
It is alleged that the phone Nos. 50041, 50042, 50123 an d
50124 installed as such, were utilised by different PCO'g of Guwahati
in diverting the long distance calls booked in the said PCO's, By
the above acts, the PCO's cheated the Telecom,Department to the
tune of sveral lakhs of rupees, ,
It is alleged that the subscribers of the aforesaid telephones '
were fictitiqus persons and huge amounts are outstanding against
the said telephones, There is no chance of recovery of the oustgne
.ding amounts, The details of oustanding amounts against each phones
" are detailed telow :e )

1e . Talephone Noo 50041 = R 72,254,00
2s  Telephone Ng, 50042 = ks 20,750,00
3 Telephone Noo50123 = K 534,00
L, Telephone No. 50124 = B 1,31,261,00

ks 2,224,839, 00
It is alleged that from 3/2/93 to 5/2/93, telephone No8e
50041 and 50042 were kept under observation alongwith the telephones
of gsome PCO's of Guwahati and the MLOE printout also confirmed
diversion of numerous long distance calls booked from different
PCO's through these two telephones,

It is alleged that due to xmkk lack of devotion to duty on the
part of Shri Rohini Das, the Telecom, Department was put to a loss »%-
to the tune of Rk 2,24,839, 00, |

-~

cont/=2¢404
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[ I By the above acts, Shri Rohini Dgs, JTO Phones has cone
" travened the Provisions of Conduct Rules applicable on the charged
official, /
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GOVERNMENT oF INDIA
DEPARTMENT oOF TEL‘ECOMMUNICATIONS 9;'

Ne T /z<~?—é/ 73 *‘ﬂr/ 3 DATED. 217 —qy

-

MEMORAND Y M

The President/undersigned Proposes to hold an irquiry sgainst
8bri Rofvm; Cba_c,) JT0, Q.01 Qumoiuﬁ under Rule 14 of the Comtral
Civil Sarvicea(CIasalrication,5Control and ‘Apneal) Rulag 1965,

The substance of the imputations of misconduct op misbepaviour

in respect of whicy the 1aquiry 1s proposed t0 be held 1a get oyt
in’the énclosed statement of articles of charge (Aunexure 11),

A 1ist or docunmentp by whioh, and 4 liast or witnegses by whom,
the articles of charge are Proposed tg pe Sustained gre alse
enp%gged (Annc;ﬂros IIZk 1v ), o

2, ;*ESQrz Relins Qbai,tFTo.xa‘dirnoted to sutmit within 1q days = %

‘,_ R e T . .

Tence and )¢, Y0 5t2ts whother he desires tn ha heard in Dersen,

3 He is foformeq That ‘en inquiry wi11 b, held cnly in respect AR
of those articles of charge og are not admitted. He should, theree |
“fore, specifically admit or deny each &rticle of Charge,

4, Sary ?ﬁ}&ir&~%€W,ST101a further informed thgt if he does
RO submit his wrgtieq Statement of defence an op before the date .. |
Bpecified 15, Parg.o Qiove, op doag not appeur {n Person before the
inquirtng author{ty op iotherwige fails or refused tq Comply wi th . . f
the provisions of Ryy, 1 °f the CCS (CCA) Ryley, 1965, or tue N
orggra/ﬁirectimns is3ued ip Pursuance of tp, 8ald rulse, th, L
’ring authority.may hold the inquiry Qgainst hiuzﬁparte; ;

}

S¢  Attention of Strd Gderﬁ.ibwﬁ,:Imnis invited to Ry1e 20 of

inqui~ -

the Government. If any bepresentation 18 receivyag °n-his behg)e
=f I on anothep Person ip respect of any mattep dealt with in

these
aroceedinga 1t will pe Presumeq that Supq @cﬂﬁrw 203 1s aware
' such g repreacntation and that f¢ has begy ade at hig instance

0 The receipt of the Memorandum may he acknowledge.

"By ordap und in the name of the
P.r'euident)".

QT
~N Nane ang Dgaignatiomvoﬁ.the

q ; \,‘ - Competen‘t'l/\Lut_honixty.a. “lznager,
- Jelr YL .

. _ Cogm el twim)
QA ) o ,...,_4.\\.»--«-
\ . .
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{fharge te be framed against Shri Rehini Das, JeToOeDeptte of
Tflec@mo Gauhati, S

| e

It 15 alleged that Shri Rehini Das was pested znd
functiening as Junier Telecem. Officer at Neonmati Uelephene
Exchange, Deptt. of Telecom during 1992483 ang his duties/
responsibilities includes Proper verification of the genuinenessg
of the subscribers by verifyine Ratien Card etc. before ingtalle
ing the new connection. '

It is alleged that Sri Rohini Das neither verified the
genuineness of the subscribers S/rg SeKeDas, M.KaKalita,Iten

Das and Anil ‘Kalita ner ascertsained whether the telephene Nog.
50041, 50042, 50123 and 50124 were manx actually used by the -

‘genuine subscribers and inséalled @8 well as 3llewed these telew-

Phones to be epearated by M/S Sharma Tele Service and ether FCOsg
for re reuting long distance calls frem these un-zuthorisedly
installed telephanes in the nams of fictitiaus persans by ethersg
thereby causing huge loss te the depto

It is allegea that M}E Sharma Tele‘Service,A.T.Roaa,

. Gauhati waa Ye~reuting leng distance calls threugh Telernhone Nog

80041 ana 50042 installegd in one and the same premiécsat Noonw-
matl faor coOnsidersbhle reriod and was the operators ,opcféting
the telerhones Na. 50041,50042 as well 48 the telephone of M/5
Sharma Tele Service (PCO) weare ceuuht rcd_hénded while long
distance calls are diverteg frcm the saia rco and ‘such éivcrsian

-Was alse confirmeq by SaIVQpr}nt Ut (FLOE) which wys used for

electronice observatiens

It 15 3lleged that 85 @ result of such divertien the
ceptt., of Telecom wag PUt a less of R593,044.00 {.e. the oute
Standing bil) amount against Telephone No. 50041 ang 50042,
installed ip thg name of nen existance éersons « the chance of
Lecovery of which Very remotes.

It is slleged that in the Precess M/3 Sharma Tele
Service, AT eR2ad,Gauhat 1 Was allewed undue pPecunisry advantage
at the cost of department, vwhich othervwige could haye béen
trevented had Sri Rohini Das, T0 causeg verification rcgarding
Lhe genuinenens el the subscriera and dctoct the malpructiceg
being conmitteg vithin his Jurisdictlton,

The aforesais emrission ang cemmissicn on the part of
Sri Rehing Das,.constirptﬁ grave mlzeonduct n~qglisunce ang
lack of devalien to cuty, doubtful Integrity which 1s tnbecoming
2L a Govt. servant in contravention of the pule (O (11)&(111)
oL CC3 (CCA) Candyst fule, 1965,

*

N)‘_ 'v *f
L S

oo R Ry e M'Mg!!

2

4 Statement of Imputatisn in support eof Draft krticle eof 7

PP art- Tl
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Reaft Article of Charge to be framed againat Shri Rohind Das,

JJl's0e Deptt. of Telecom, Guwghatie

- Whereas it {is alleged that Shri Re
and functiening as J.T
Qerioé 1992

hini Das while posted
*O¢,Noonmati Telephene Exchange, éduring the
=93 falled to mattain absolute integrity gnd devetien
te duty in as much gs he allow@d installatien of telephenes at
Noenmati without any verificatimn and thereby facilitated une

autherise use of the said telephones for commercial purpese
causing less to the department,

Sri Aehini Das by the aferesaiq ommissiens and commissiens

contravened the previsiens ef Rule 3(1)(14)s(i11) ef C.c.c(cca)
cenduct Pule 1866,

LA 2
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The Chicef Ceneral Manaper
Assam Telecom Cirecle
Uluaby &

Guwahati - 781007 \\4LYXUVf3k. %y*d&l%’ C/kﬂNUVAJ£‘>

SUB : Prayer for posting on’promogion

Respected Sir,

Most humbly I would like to state the following few
lines before your foodsell for sympathetic consideration and

favourable action :-

1 That Sir, I have been promoted to TES Gr-B vide DOT
Order No. 2-41/94-STG/II dated 27.05.94 and alloted Staff No.
18572,

2 That Sir, your . good office hag issgued subsequent
posting order for all other officials enlisted in . the same

order on 18.07.94 and My name did not’ appear in that list,

3 That Sir, on 21.07.94 I have received two charge-sheets
on the same charges (enclosed as Annexure-I) dated‘15.07.9ﬁ and
21.07.94 respectively from IDM, Guwahati.

4 That Sir, I have replied the charge-sheetg on 23.07.94
nullifying all the charges framed (copy of reply is enclosed ns
Annexure-171) which appear . o be fubrlcuted,against me.

r

5 That Sir, the charges dppeared againgt me was not due

to lack of my devotion to duty and I have become a victim of
the situation,

6 That Sir, I shall be in a better position to serve the
department and the public wien s'J.nc'*.m.‘;l.ty and ¢

fficlency 4f 1
get my legitimate-promocion.

7 o Yhat  Stp, 7 shall be liable rto 'thq::dlsciplinary
Proceedings even if 1 fet my promotion.-

-

.
ceodl
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éﬁ- That Sir, in view of the above, I beg to point out

that -

a) On 27.05.94 the DNOT's order for promotion was
Lysued after all formalitles being observed for

vigilence clearance and as such no vipllence case was

pending apgainst me an on 27.05.9¢,

b) I received: both the charge-sheets on 21.07.94
(dated 15.07.94 and  21.07.94) and hence” I feel
aggrieved to notice that my name has been dropped from
© the posting list no. STES-S/Z/P—III[}S issued on
'LG.Oztgﬁ discriminately, ﬁithout showing
whatsoever for withholding the promotion.

reason

c) The Case referred to inp the charge-sheet relates
to the period 199%j9}. Had the charge—sheet been issued
during that period, the case would have beep settled by

how and I would not have been made g victim of the

circumstances, as I am faced with at present,

ge-sheets have been 1ssued
- against me gt this point of time,

with an intention
best known to the disg

ciplinary authority, |

i
il

Considering the above aspects, I ghall

pray hefore your’
kindself to 80. throu

gh my Case Sympathetically and pass order
for my promotion, for. which shall cemain.

aver prateful to

you, ]
With high regards, -
. \
Yours faithfully
. , > ( Rohini:Dasg ) ‘
Divtod oy Cownlint Ao o/, Noonmnt |
The 4en Aup 199y :

0/0 SNHO (P), Noonmati

Enclo - As above
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Shri Rohini Das . . (9
JT00 0[D Noanmati,

To,

Sri Ram Kumsr

Telecom District Manager
Ulubari, Guwahati~781 007.

Rcr 2eYour Memo Nos : 1) TOM X-20/93-94/1 dtd 15.7.94.
2) TOM|X-20/93-94/3 dtd. 21.7.94.

t

Sub: Reply in defence of charges as brought in above said nmemos.

Sir, |

With dﬁe honour and humble submission, I would like to. state the
following few lines in defenEe against the charges brought on me. As such
the contents of both the letpers are same, as it seems, I should reply in
the same lines as described below : '

! . . : 0] -
Sir, I ywas posted as JT0 0|D, with sectional responsibility of

Noonmati Qutdoor section w.e.f. 1988, Since such time I was maintaining

the section with utter devotion to work and to the satisfaction of my

authority and hence pulled on my duties in thq section for so lonq. I wmy

devotion to duty and integrity was doubtful, then it would have come to

‘the light of my superiors much earlier. So, I deny the charge of lack in
devotion tg duty’and doubthl_integrity in full.

As regards vBriFicationloF genuineness, the present system of guide

line was not available with the staffs of outdoor. So, the outdoor staff

Were verifying genuinness agi Per selfl wisdom. Ag such, in respect gof
telephone No. 50123 ang 50124,

| rom nearby vicinity apd the landlord and

original demandnotes wag also verified. Further, at that time of execution

there wag heavy prossure .Erow the higher Ups to  oexecuto at least pQyt

connections with top priority.lAg myself was satig

fied with the genuinity
88 the subscribers 8ppeared in person

and hence I cannot say fictitioug®
and ordered for execution of wdrk.
|

i
As regards, telephone No. 50041 and 50042,

the subscribers Were not
found initially in the inadequ

ate address mentioned in the advice notes.

Subsequcntly subscribers appeared . before me in Person and original demand

notes were produced by Lthem. Afier ve

rifying from the nearby vicinity and.
in consultation with then sppp Sri D

as Sarkar, thesge two OYTwconnections
. I :
Yere oleo provided.

|

So, the genuinity was proﬁerly verified by me as

Per my wisdom and
at that time 1 could nol anticip?te'any foul pl

ay made by the parties.

o
Sir, regarding outstanding dung against
: |

Lhe subscribers, it goes
beynd the scope of g

J10 outdoor 1 munjtur;nuuﬂ;billing and realisation

t

vy

S ek a8 A
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of tho duos in time, which fact,

you would kindly agree to.
alsa beyorid the scope .or

the day to day duties of
ing long dj.étdtezicalls. throuch which'telephoriag .. 7. 4,
Hence the: charges of misuse
Subscribers and loss of

révenue by the department,

Further it is
which telephone is divert

unless reported upon.

are not admitted as
fault on my part and hence

deny the charge in full.
In conclusion, I would like to state that,
section due to heavy worklead recently !
Noonmati and at that time not even phone I
me. However, j : :

e

Noonmati .is g very big

an 500 is also beesn posted at

d I have tried

signatures by
Proper devotion ang total thegrity.

to discharge my duties with
Consider

ing above aspects, I woyld—
like to Tequest your honour to relinqu

ish me of the charges and allow me
to continue my job with full sincerity ang efficiency. -
I would alse like to re

quest you
poerson if you feel nocessary,

to allow me to appear before yoy by
With high regards.
Dated at Noormat:;

U .Yours faithfully,

| , Cﬁchtﬂlﬁ-k \§¥V>«

( ROHINI DAS )

Tnby[ 94

JT0 outdoor to detect

of telephones by the

;
:

S - ——— a8
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No.TDM/X~20/94~95/

Dated Guwahati,thc-10~1—95.
TO

v
-

Sri kohinli
NOandLl
Quwah_

qQ,JTOI
ExXChanye,
21,

_"ﬂ-w—*~“——_

Subs - Héggrding Promotion etc.incase of
Sri R.Dds IJIIUQ

Fef:- STES/8/2/Part-111/44, dta,2€.12,94,

With xefefEUCQ t
it 1is' to intimato
dated 4.8 .94 sent by

vas re-examined at len
that

O the akove leﬁnr of Circle
ﬁffice,

ived.

nygth and- finally it
YOu can not te Promoted at
the on going e

the officiay,

ﬂOu has leen rece

is cencludeg

~this staje An view cf
nqulry into the "31le;

ged mlsconduct of
———o2CONduct

m;&mmmmm

Divisional Engineer (pgQ)

o/0 TUM, Kamrup Telecom Dist,
92&&232&

A |
\\: | Cb/(/_
\
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THE TELCOM . DISTRLICT MANAGER: LAMHUI TtLhCOM D1sT,
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The matter
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IN THE CENTRAL. ' ADMINISTRATIVE TRIBUNAL,

GUNAHA:I BENCH AT UNQHATI. P '::-' N

In the matter of:~

0.A. No. 99/95

Sri Rohini Das ... Applicant
""Vf»"'

The Chief General Manager,

Assam Telecom Circle & Ors

e Respondents

~And= B

I1n the matter ofs- - ..«

Written statements submitted by the

Respondents No. 1,8 and 3.

1t WRITTEN STATEMENTS ¢ & .

The humble respondents submit their

written statements as followst~ +--

1. That with regard to the statements made in paragraphs 1

to 3 of the application, the Respondents have no comments to

offer, the same being matters of record.

”t,

2. That with,fegard to théfétatements made in- paragraphs
blatto 6&(c) of the application the Respondents have no comments

on them, the same being matters of record.

3. That with regard to the statements made in paragraphs

. cantd....P/2

x



, .
6(d) of the application the Respondents beg to state that the
contention of the Applicant is not correct. In the promotion
order no. STES-S/2/part~I11/15 dated 18.7.94 jissued by the Chief
General Manager Telecom,Guwanati (ﬁnnexure-c in the Original
Application), the namé of the Applicant did not " appear. Serial
No.22 in  that promotion order standg égainst the name of Shri
Hirendra Nath and serial no.23 iﬁvthat promotion order stands

against Shri G.S.Ranik. RON - NN

4. That with regard to the statements made in paragraphs -
6(e) of the application the Requndents beg to state .that the
Applicant's statement that he waﬁted to know the reason of such
$triking out is not correct but regarding the second part of the
statement it is trué that the Applicant was issued the ° charge-

sheet no. TDM/X*PO/98~94/1 on 15.7.94 by the respondents na, 2

and another chargah&@t no. TDM/X-20/93~94/3 an 81.7.94 again by
e

the Respondent no. 8. . o
S That with regard to the'statements made 1n palagraphr_
L(T) of the app11cat1on the Respandents_fag to state ~tha+ L one

appeal of the Applicant to Respondent no.1i was duly examined at

length and suitable reply was given to him. vide letter O

TDM/ X~20/94~95 dated. 10.1.95 by the Respondent ne.2 ( Ammexure-H
in the Original Application } 1nt1mat1ng that 1n- Jzew ~of - the
engquiry into the alleged misconduct aga1nat hxm he can not be

promoted at thnis stage.

b. That with regard to the statements made in paragraphs

. L  contd......Fs3



4(g) of the application the Respondents beg to.state that . the
contention of the Applicant is not correct. The Applicant was
given sultable reply to his representation dated 4.8.94 vide
letter no. TDM/X-20/94~95 dated 10.1.93 by the Respondent no.2
(Annexure—H in the'Df;Qinél Application). As the reply given to

the chargesheet na . TDM/ X-20/93-94/1 dated 15.7.94 and

TDM/X—20/93~94/3 dated £1.7. 94 ¢ Annewure— D & E 1n the Orxgxnall‘

Applzcat1on ) was nat acceptableb.' !

R Vi

case was forwarded to the Off1cer‘on Specxal Duty « Departmental

Enquiry )/Patna for conducting departmental enquiry. for Major.

Penalty as per provisions of Rule 14 of CCS(CCAY Rules, 1965.

7. : That with regard to the statements made in paragraphs
6(h) of the applicatiaﬁ the Respondents beg .to state that the

Respondent no. 2 has been authorised by the Respondent sno.:.1  to

~-econduct the ongoing discilpinary proceedings against the Appli-

cant, and the reply to the Charge Sheets no.TDM/X-20/93-94/1
dated 15.7.94 and TDM/X-20/93-94/3 dated 21.7.%4. (Annexure- D &
E in the Original Application), was not acceptable to the Depart-
ment. Hence the case has been referred to the Officer on Special
Duty (Departmental Enquiry)/Fatna to conduct the Departmental
Enquiry as appvoved by CCH (CCA)‘Rules and the Applicant was duly
intimated by Respondent no. 2@ vide letter+ no.- TDM/X-20/94-93

dated 10.1.95 ( Annexure-H in the Oviginal Application‘).

B. That with regard to the statements made in paragraphs .

6(i) of the application the Respondents beg to state that while

L 3 Contd. "new -P/q

R

.epa."tlm'ent, whenca 'the.‘:' g B

FE TR
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issuing the bulk p%omotimn order from JT0s to TES Group~-B vide
memo na. £-41/94~STG/11 dated R27.5.94 (shown as Annexure~A in the

Original Application ), the Telecom Directorate clearly indicat—

ed that * if any dlgg ;ggzzleglldnge case ig» Qggglng againgt
any of the officials mentioned in the list ar where in«respect -of

any of these officiale any ggnxshment ‘like- st gg ge - of

increment/promotion etc. 15 Cungﬂt. the facg gn g be nggﬁwgg

to this office immediately amd the concerned offlcer should no

be promoted or relieved for posting without specific ordgrs from

thisg office." At the time of releasxng the promotlon order vide

mema na. STES-S5/28/Part-111/15 dated 18 7.94 ( shown as Annexure—C
in the Original Application } Chief General Manager Telecom,
Assam, did not release the promotion order in respect of the
Applicant as there wag a CBI Enquiry going on against the -Appli-

cant for his alleged involvement in monetary cr;me of very gravi-

ous nature, which hasg resulted in a loss of - lakhs of revenue to--

the Sovt. Exchequer.

»

9. That with regérd to the statements made in pafagraphs
6(j) of the application the Respondents beg to state -that -the
contention of the Applicant is not correct. A CBI enquiry was
going on since 1992-93 fo unearth a racket in Guwahati which is
responsible for causing huge loss of Telephone Revénues to the
tune of lakhs of rupees té the Teiephone Department and ultimate-~
ly ¢to the Govt. E;chequgr, by way of{taking some telephone con-
nactions or Fublic Telephone in sumé faQe name and address. In
fact CBI wunearthed two rackets like this which has cauéed a
permanent loss of telepﬁéne revenué%é%fés. 2,24,83%9/~ sx ( RS . - TWO -

contd.....F/5

o
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Lakhs Twenty Four Thousénds Eight Hundreds Thirty Nine only ).
Two Cases have been registered in tn}s‘connecticn by CBI namely
RC~3(A)/93-6HG dated 5.é.9§ and RC~18(A))93—SHG dated 30.7.93.
CBI in 1its report dated 31 8.93 and 18 ?.93 forwarded to the
respondent no.1 has clearly held the Applxcant responsible for

lack of absolute integrity and devation to duty in as - much -..as

he got installed four (4) nos of telephones in Noonmati area to

four (4) fictitous persons without properly . verifying «-« the
GENUILTIENSSS af thege _&ubﬁcrxbena. As & result of which an amount
of Rs 2,284,839/~ is outstand1na agaxnst the aforesaid-four (43
telephones and there is no chances of recovery of the said

amounts by the Telecam Department. The App11cant by the.aforesaid

ommissions and commxss:ons‘nontravened?thw_nnaviggons‘hd%.;wRule,
(i), (i) & (ii1) of C.C.8.(CCA) Conduct Rules, 19464,

. Hence CBI has recomended to the Respondent na. 1 Requ-
site Departmental Action for Major Penalty against‘the Applicant.
The Respondent no. 1, vide letter no. Vig/Assém/E?/El dated

\17 11.93 and letter no. V;q/éssam/é?/PB dated 8 2. 94 ‘has accepted
these recommendations and has dxiected the Rpspondent nQ.' e to
initiate the process of departmental action against.. the - -Qppli~
cant, A copy of these two. letters have  been enclosed: at

&

Annexure—-1 and Annexure-1I respectively. = asa - 0 e g

10. That with regard to the statements made in paragraphs
6(k) of the application the Responqents beg to state'-that- the
contention of the Applicant is not correct. Thére were two sepa-
raté Discipiinary proceedings pending.against thé Applicant much
before 27.5.94 or 18.7.94 as stated in para 9 abave and the

contd.....F/6
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cases are presently 1lying with the Officer ‘on' Special Duty

(Departmental Enquiry)/Patna.

11. That with regard to the statements'made in paragraphs
6(1) of the application the Respondents beg to state that the

contention of the Applicant is not correct. Since 1992~93 CBI ‘was

investigation to unearth a racket in Guwahat;—;hich was raspon-
sible for causing huge loss worth iakhs of rupees to the tele~
phone revenue and ultimately to the Govt. Exchequer, by way .of
taking some telephqﬁe~connection§fqr Public Telephone in some
fake name and addréss. In as méﬁy aé two cases tsé Applicant's .
name was involved and the CBI has recomended Requisite Depart-
mental ‘Action for Major Pénalty against him in both « the - cases.
CBI fivally has forwarded his case to the Respondent no.t with
the recommendation "erTthe Reduisite Departmenfa1~ Action  far -
Major FPenalty as per the proviaibns of CCS(CCA) conduct Rules.
Both these caseé are presentiy lying with the Officer an Special

Duty (Departmental Enquiry)/ﬁéﬁ@éggﬁﬂgng_fphé}qqnteqﬁtqn.bf: the

Applicant that the éespoﬁdéﬁté'éréT:&éB;F;éafffrdm?.wifhﬁoldiﬁg
posting of the applicant in TES-BGroup B is not correct and the
instant case cited by the fApbolicant is not applicable in his
case. In fact the Applicant by his act of ommissioms and commis—
sions contravened the provisions of Rule 3¢(i),(11) & (iii) of
C.C.8.(CCA) Conduct Rules, 1966'for;wh?;h.Reqqis§ﬁe._Departmental
Action as per CBI recommendation for iﬁpoéing'majbfnpanaltywﬁhas*
already been on, much before .the_ bulk ’prom;:ion order

— _
No.2-41/94~STG-11 dated 27.5.94 -issued by Telecom Commission-Head

Quarter.

4 contdeww..P/7?
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Hence as peyr the basic condition of the bulk  promotion
order itself as stated in para 8 , the Applicant« can- nat. .be

given promotion.

12. That the respondents beg to state that the application
has no merit and as such the appiicatian is liabie to "be dis-

missed.

I, 8hri H.Sinha, Asstt. Director telecom (HRD), Office
af Chief General Manager Telecom, Assam Telecom Circle, - Guwahati
being authorised,do hereby solemnly declare that the statements

made above are true to my knowledge, belief and information.

And, I, sign the verification on the To Ll - day of

October, 1995, at Buwahati. ' ' -JL,“_ R AR ST

o 33 DECLARENT g1 -+

AsolL. Director Telecom (RRDY
O[o th- ~ G. M T Assam Circlg,



Confidentialﬁhﬁghen»
R + i O C

Government of India
Department of felecommunications

A‘bffice of the Chief General Manager Telecom. Assam Circle, —

Ulubarji,Guwahati-7. ArmTrws - L
NO.Vig/Assam/20/21 : Dated at Guwahati the 17th Nov'g3.
To ‘

The Telecom.District Manager,
Kamrup Telephone District, ¢
Ulubari,Guwahati-7, 7 1l

Sub . RC 18(A)/93~SHG "against Shri Rohini Das,J.T.0. and
Shri Damodar Sharma, S.I. 0/o S.D.0.Phones(E),Guwahati,

Please find enclosed herewith the S.P's report duly
approved ty the C.G.M.T.Assam Circle,Cuwahati for taking further
necessary action at your end. The report will show that there is
sufficient materials for initiating RDA against S hri R.Das,JTO
(E) and Shri D %gdar Sharma, S.I, under S.D,0.P(E) GlUwahati and
cancellation 6L, PCO of Shri Maya Prasad Yadav (M/S Yadav Tele-
Service,Guwahati) bty the Telecom.Department.,

I S Uindocleciipl- HA

Draft charge sheet, statements of imputation misconduct

misbehaviour and list of witness and documants is sent herewith
for initiating Departmental procedures.,

The services of the Investigating Officer of the CBT
would te availatle to the raquiry Officer for securing the atter-

dance of witnesses, producing documents and exhibits, explaining - .

the gist of the evidence available and for giving such clarifica-
tions as may be required, J

The date and venue of departmental enquiry may kindly
be communicated tof®d at the appropriate time so that fe may
depute the 1.0, to assist the enguiry Officer, '

Shri P. Saikia, Inspector of Police, CBI(ACB) Shillong
will present the case before the Enquiry Officer and he may be -
nominated for the purpose at the appropriate time,

_ The SP's report sent herwwith may please be treated as
a conflidential document no reference to it may be made in the
charge or the statement of allegations issued to the accused
Officer, '

The result of the departmensal enguiry may kindly te
communicated to this office in due course,

-1

Enclos~ As above, ' (i
( S.M. ROYCHOUDHURY )
Vigilance Officer,

O/o the C.G.M.T,Agsam Circle,
Ulubtari,Guwahati-7,

.




"ﬂgffice of the Chief General Mgnager Telecom., Assam Circle,

. | | 9 -
" a : Confideg?%;%{@yagando v

. e >3 3 ' /

Government of India . ci%/c’ _ J},,

Department of Telecommunications

Ujubari,Guwahati~781007. ' f}rn~vxxw-«*ll._
No.¥1g/Assam/29/28 Dated at Guwahati the 8th Feb'94,

To

Bhe Telecom.District Mgnager,
Kamrup Telecom.District,
Ulubari ,Guwahat{~781007.

,’7,
Sut :. CBI Case No. RC 3(A)/93-SHG. ‘ lzi

_ The SP's report No. 24 dt. 18.9.93 in respect of the
above case along with the draft charge sheet and statement of
imputation of misconduct or misbehaviour framed against the
accussed officials as mention below are forwarded to you for
serving to the accused officials under signature of concerned
disciplinary authority for initiating RDA., The SP's report has
also recommended for cancellation of the PCO Linences M/S
Sharma Telec-Services., Further prosecution of Shri Manoj Kr,
Sharma and Shri Hemanta Saikia, Private party is also recomm=
. “ended under Section 120B and 420 PIC, A copy of the SPgs letter
Noe3/3(A)/93~SHG/6754 dt. 20/9/93(must be kept confédential)
is enclosed herewith for your ready reference and guidance,
The SP's CBI report so sent herewith mustbkept confidential
and no reference to it may be made in the charge or the state~
ment of allegation to be issued to the accused officisls, -
Hence you are requested to i LtiagéﬁRD%.gga%nst the officials
as recommended by the CBI,*TH&“rsdift 4F RAE° initiated may
please be intimate to this office for further necessary action
at this end, :
Statements of the accused officials mention below :o

1o RDA for Major penalty against Shri Ablesh Kr.Sharma,
RM O/o A.E, Cable, Guwahati, '
20 RDA for Major penalty against Shri Rohini Das, JTO 0/D
Noonmati Exchange, '
3 RDA for Major penalty against Shri Damodhar Sharma, SI

working under JTO O/D, Noonmati Exchange,

( S.M, ROYCHOUDRURY )
Vigilance Officer,
O/o the C.G.M,T.Assam Circle,
Enclos-~ ' - Ulubari, Buwahati-~781007,

1o CBI Letter No.3/3(A4)/93-SHG/6754 dt. 20/9/9%,
.2« Draft charge sheet and statment of imputation of misconduct
or misbehaviour (in duplicate) #gainst the Bepartmental

officials mentioned above,
3¢ SP's CBI report No.24 dt. 18/9/93 (must be kept confidential),

~




